$
CENTRAL ADMINISTRATIVE TRIBUNAL
LUCKNOW BENCH, LUCKNOW
INDEX SHEET
CAUSE TITLE ....08. &Y. SN o) 7SSO
NAME OF THEPARTIES ...Chetmel>ileq... D4abad. ........... Applicant
Versus ,
....... Ce.mmmdm:d’.’.....z.‘.‘.‘?'....R%.-...a’ni'.....I’#J’.m(zﬂ?t.................Res-pondent
Part A.
!

| S.No. | Description of documents . ‘1 Page |
1 lamixal twalex SR R
2 evdes gt 2
| ! I
WLMMMM - :{
f4 .‘.1- tolione aleim 9l ,.A 9 ALMUL G QUG AO™ -‘- ot - {;
P lpetes A
|6 /L g |
| | ML D | ;
§i7 I! % l! ‘zi
s | ‘}
5 !%
o |
o 1 ;}
IEH ;‘ }"
[N n %!
s | -f
G | T
o ! B
CERTIFICATE

Certified that no further action is required totaken and that the case is fit
for consignment to the recoord room (decided]j
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CENTRAL ADMINISTRATIVE TRIBUNAL

ADDITIONAL BENCH,
23-A, Thornhill Road, Allahabad-211C01

Registration No. ébi of 198 () LL)
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Particulars to be examined Endorsement as to result of Examination
1. ls the appeal compstent ? %
2. (a) Is the application in the prescribed form ? ('75
(b) Is the application in paper book form ? (Lﬁ

(c) Have six complete sets of the application 3 e 77 ! '
been filed ? "ﬁ-"'\/‘ q)éﬁ

3. (a) Is the appeal in time ?

(b) If not, by how many days it is beyond  Moyze iRGn 9,‘74%

time ?

(c) Has sufficient case for not making the AO
application in time, been filed ? i

4. Has the document of authorisation;Vakalat- /17,7
nama been filed ?

5. |s the application accompanied by B. D ./Postal- o C
- Order for Rs. 50/- % ef ,‘?:? ;907( /(1 {M
7

6. Has the certified copy/copies of the order (s)
against which the application is made been %
filed ?
7. (a) Have the copies of the documents/relied
upon by the applicant and mentioned in %

the application, been filed ?

(b) Have the documents referred to in (a)
above duly attested by a Gazetted Officer (\2‘7
and numberd accordingly ?



\\'

8.

10.

11.

12.

13.

14.

15.

17.

18.

~ ( 2

Particulars to be Examined

(c) Are the documents referred to in ()
above neatly typed in double space ?

Has the index ot documents been filed and
paging done properly ?

Have the chronological details of repres-
entation made and the outcome of such rep-
resentations been indicated in the application ?

Is the matter raised in the application pending
before any Court of law or any cther Bench of
Tribunal ?

Are the application/duplicate copy/spare cop-
ies signed ?

Are extra copies of the application with Ann-
exures filed ?

{a) ldentical with the origninal ?
(b) Defective ?
(c) Wanting in Annxures
NOS..ceevvveivnnnn /Pages Nos........... ?

Have file size envelopes bearing full add-
resses, of the respondents been filed ?

Are the given addresses, the registered
addresses ?

Do the names of the parties stated in the
copies tally with those indicated in the appli-
cation ?

Are the translations certified to be true-or
supported by an Affidavit affirming that they
are tiue ?

Are the facts of the case mentioned in item
No. 6 of the application ?

(a} Concise ? -
(b) Under distinct heads ?
(c) Numbered consectively ?

3
(d) Typed in double space on one side of the

paper ?

Have the -particulars for interim order prayed
for indicated with reasons ?

)

Endorsement as to result of Examination

)7
%
9

19. Whether all the remedles hav:ejfgjﬁed AjP‘( 6’6( 7 i % Loet

5 3 r ov(of c?‘
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Hon' Mr., D.S. Misra, A.M.
Hon' Mr, D.K. Agrawal, J.M.

31/3/89 None is present for the applicant.
No onem was present for the applicant on the
earlier dates also., It appears that the
applicant is not interested in prosecuting
the ca®. The case is dismissedﬁék‘default

on the part of thle applicant.B%L//_

J%ﬁ. A.M.
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O-A. Mo £4 /89 (L)
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In THE CENTRAL ADMINISIRALIVE trRIoUnAL, ADDITIONAL BENCH,

Chandrika Prasad

| Commandent, 3rd Bn. Jat Regiment

" ALLAHABAD

o apdD

I NDEX

ssee Applicant

esece Respondent .

Sl.NO. Particulars

Page NO .

1, Application U/s. 19 of the Adminis- lto6b
trative Tribunals Act
2,  ANNEXURES
1, py of the order dt. 1.6,.86 7
2, Qpy of the order dt. 18,.,6.86 8
3. Wpy of the order dt, 19.6.86 S
4. Representation dt., 10,.7.86 10 to 12
3. Vakalatnama 13
s
dui; 19, (298 / frekrs
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1. Particulars of the applicant

APPLICATION UNDER SECTION 19 OF THE ADMINISTRATIVE TRIBUNALS

ACT, 1985

DATE OF FILING -  th September 1987
REGISTRATION NO. = c e ee e e e

Signature

Registrar

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, ADDITIONAL BENGH,

| © auamasas -
BETWEEN

Chandrika Prasad aged alout 36 years

son of Sri Garibe eeee Applicant
AND

Commandent, II1I Bn, Jat Regiment, .

56 A.POs ' .. Respondent

DETAILS OF APPLICATION

'

{%MOA/& NQ - E-Q‘Oé?&w; :
i. Name of the ag?plicant - Chandrika Prasad

ii. Father's name - Sri Garibe Prasad
iii.Designation and office - Civilian Washerman,
‘ in which employed III Buttalian, Jat Regiment
iv, Office Address = Clo. Captain Qxartér"Master
 III Bn. Jat Regiment,
’ 56 A.POe
v. Addsess afxkke for 2= Village Deputy Ganj, Post
- service of all the Utratia, District Lucknow

notices.
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2. PARTICULARS OF THE RESFONDENTS

i, Name and designation of Mr,
the respondent :
- Qmmanding Officer

ii, Office address of the . III Bn., Jat Regiment,
respondent - 56 AP.O.

iii.Address for service of III Bn. Jat Regiment,
all notices : 56 A.P.O.

3. PARTICULARS OF THE ORDER AGAINS’I‘ WHICH -

APPLICATION IS MADE

i. oOnder No. - | . Q/2271/59

ii. Date’ v i 19.,6.36

iii, Passed by _  Cormanding Officer, Jat
Regiment.

iv. Sﬁb;j ect in brief - The appl'icant was appointed

as Washerman and worked for
1%tunx years without any break,

in III Bn. Jat Reéiment,
at Lucknow. The applicant's

services were dismissed
showing due to unsatisfactor
work by illegal order dated
19,6.1986 without giving any
kind of opportunity . '

OF THE
" JURISDICT ION/RBX TRIBUNAL

. The applicant declares that the subject matter of the

order against which he wants redressal is within the

’

jurisdiction of the Tribunal.

-LIMITATION 3

- The' applicant further declares that the application is -

within the limitation prescribed in Section 21 of the
Administrative Tribunals Act, 1985,

6. FAC'S OF THE CASE :

i. That the applicant was employed as Washemman in

3rd Battalion , Jat Regiment and completed his 1%

years in service without any ema break. The said

165244
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ii.

- 3 -

employment was given to the applicant due to the

previous expenses of the applicant in Dec. 1984,

That before that appointment of the applicant , he
was medicallj examined and thereafter he was appéin-

ted. The applicant was original_ly-difected to work

'~ and no appointment letter was given to the applicant.

iii.

iv.

Ve

vi,

vii,

That surprisingly the applicant was served with

a termination notice passed by Sri R.J. Sharma,
Captain, Quarter Master, on behalf of the Gmmanding
officer, vide which the applicant was informed that

he will be removed £rom service w.e.f. 15,6,1986.

That thereafter another letter was received by the

applicant on 18.,6.1986 passed by the same officer
vide which the previous order of the removal of

the applicant was cancelled,

That bn 19.6.,1986, a freéla -orgier waé issued giving
one nonth's notice to the applicant for the removal
of the name of the applicant from employment. This
order was also passed by ﬁhe same officer Sri R.J.

Sharma, Captain, on behalf of the CorzmandinéOfficen

That in the said order dated 19,6,1986, it was

‘again shown that the petitioner's services were

unsatisfactory and therefore the services of the

applicant were ordered to be removed w.e.f, 19.7.86.

That the work and conduct of the applicant has

‘always been satisfactory and no complaint of any

nature was ever made by any autho f:ity against the

work and conduct during the tenure of the service.

W sty




viii.That no opportunity ;)f any kind was given to the
\ applicant before passing the mpugned order under
challénge. Neither any C'narge—sheét, nor any Show

Cause Notice nor any kind2 of letter was issued

against ﬁhe applicant..

ix. That the name of the applicant cannot be removed
from the service on the ground of unsatisfactory

work- without giving any opportunity to the applicant.
. -} ) - -
7 .+ 7. RELIEF SOUGHT EHK :

In view of the facts mentioned in para 6 above, the

épplicant prays for the following reliefs =

i. That the order of removal of the applicant's name

from service dated 19th June 1986 be set aside and

ii, the respondent may be directed to treat the applicant
mntinued in service and to award all consequential

penefits to the applicant.

8. iUREREM ORDER PRAYED IOR :

i.ys tﬁé impﬁghed srdehj:“df removal of the name of the

7 " applicant from the service is illegal and in violation of
principles of natural justirce, the petitioner/gpplicant
may be app"allovmd to perfdrzﬁ his duties as 'Washermen'

in 3rd Battalion + Jat Regiment and the applicarit is

Pl s 2 ready to serve anywh.ere in India.

9, DETAILS OF REMEDIES EXHAUSTED :

i After receiving of the order, the petitioner sent a
N | representation to the Adjutent General » Army Head
| ﬁuarter §AG Org. =2), HHQ,. P.O; New Delhi on 10th July
. 11986 , copies to Head Quarter‘('centxal Command) /41 Infan-
LTEC homdheiha R’»”I‘ ‘ tory Bregadier, alongwith 3rd Bn. Jat Regi;tnent °

ii.,@mandent , I1II Bn, Jat Regiment, 56 A.P.0. dated

9.6.86 with a copy to Commander 41 Inf. .Bregzdeim,
11859 < Fpen
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C/o. 56.AOP000 L]

3; To Gnmmander, 3rd Bn. Jat Regiment through Gunsel of

Applicant on 1lst Aug. 1986,

dd;k@lm&m« carmmurikcaled 5—&-&":&6&-&0«4&7
ga.&%ww—‘yﬁf‘h = possenfodio.

10, MATTER NOT PENDING WITH ANY CTHER COURT ETC

The applicant further declares tha_t' the matter
regarding which this application has been made is not
pending before any court of law or any other authority or

any other Bench of the Tribunal,

11. PARTICULARS OF BANK DRAFT/FOSTAL ORDER IN RESPECT
OFTHE APPLICATION FEE 3

1. Name of the Bank on which drawn

2. Demand Draft MNo.

12. DETAILS OF INDEX ¢

An index in duplicate comfaining the detaibs of ‘

the documents to be relied upon is enclosed,

13. LIST OF ENCIOSURES:

i, Photo cpy of the termination order dt. 1.6.86

ii. Order of cancellation of the aforesaid order dt.
18.6.1986.

iii.Order of removal of petitioner from service dt.
19.6.1986

ive Representation to- Adjutent General, Army Headgquarter
dt, 10.7.86. ,

In verification :

I, Chandrika Prasad son of Sri Garibe Prasad aged
about 9?6 years working as Washerman, 3rd Bn. Jat Regiment,
Clo. 56, A.P.O. resident of Villaée Deputy Ganj, Utretia,

Lucknow, do hereby verify that the contents from 1 to 13 are

prghe
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true to my personal knowledge and belief and that I have not

guppresed any material facts.

W o~

i BN
Place 3 by o

'I’ w%a Hfsl',
Date Signature of the applicant -
To,
The Registrar,
Central Administrative Tribunal,
Additional Bench, '
ALLAHABAD,
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, ADDI TIONAL BENCH,

ALLAHABAD (

Chandrika Prasad eses Applicant

Versus

Commanding Officer, 3rd Bn. Jat Regiment.... Respondent

ANNEXURE NO. 4

From ¢ Civd Washerman, Chandrika Prasad
3rd Battalion, Jat Regiment
C/o. 56 A P O

To The Adjutent General
Army Headquarters
(ARG Org-2)
DHQ PO New Delhi

Subject : Adjustment of Casual Employees.
Respected Sir,

I, the undersigned must,rgspectfully submit the
following of my humble submission for favour of your kind

consideration and sympathetic action please.

2. That I was originally employed as a Sueeper in the

8th Bn of Kuma@n Regt. when it was stationed in Lucknouw. Reason
best knoun to the authority, 1 was re-employed as Washerman
after six months of my continued service in the former cate-
gory, As Washerman, I continued my service for more than 2
years without any break.

3e This Battalion uwas replaced in its location during
1978 and I was employed in the same category as Washerman

by the 11th Bn. of Kumaon Regt. duly sponsored by the Employ-

ment Exchange, Lucknou. I, in the category served for 2 years
continuously with no break in service and I was granted annual
‘increment also as and when fall due.

4. 11th Bn of Kumaon Regt. was replaced by the 2nd Bn
of Rajpht Rgte in the later part of 1980 and I was employed
as Mali as regimental employee and was paid an amount of
fse 200 per month from the Regimental fund till this Battalion
_~Was replaced by 3rd Bn, the Jat Regiment in Dec. 1984,
PECAL o |
e - 4 5 I vas employed by the 3rd Bn. the Jat Regt. as

W9g7(*ﬁ5> Washerman and 1 was paid regularly to the entitlement of &
Central Govt. employee till this day with break after one year
N of service and continue to serve this Bn, till this day.

1

)
.. bBe Unfortunately, I was served with a termination notice

LEEL b Rl

S
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by this Bn. intimating me that my services will be terminatéd
on the 15th of June 86 assigning a reéason which do not earn
any justification in doing so and 15 days of time as notice
period also do not justify.

7 Under such compelling circumstances, I was obliged to

represent and in response the above nNotice served on me on

the 1st of June 86 was cancelled and intimated me on the

18th of June 86. Copy of both the letters are enclosed for your
' d kind perusal. In their letter dated 18th June there is no men-

tion of terminating my service but I uas informed verbatim

that my services will be terminated after one month from the

date of issue of the latter cancelling the earlier letter.

8. In the context of my above submission you may kindly
note that it is apparent from the nature of my employment

that no efforts had ever been taken by any of the Battalions as
my employer to have me employed as regular employees in any akb
other establishment in the Defence considering the contindious
period of service at length in every stages of employment.

This may also be added that on every occasion of my employment;
I vas medically examined of my age and fitness required for

employment in the capacity «fR I uas employed.

S. Under the circumstancés, as 1 have prayed and PRAY the
you may kindly consider my case and consider my adjustment

in the alternative employment if permissible under SAO 8/S/76
and Article 26 of CSR Vol. I.

10. In the end 1 take a liberty to submit to you to earn

- your sympathy on the plicht of a poor employee who has didi-
cated hig loyal and sincere service for the last 9 years and
wvadted his energétic part of 1life. Now at this stage I do not
earn the eligible age for fresh employment in the Govt. service
and I being an ignorant of the service rule, my service inte-
rest are not looked into by any of the Battalions I have servec

1. While conclwling my humble appeal I would like to

vsubmif that I do not have any other source of earning for the
L /] maintenance of my family. The denial of an alternative employ-
-/ ment at this stage will make me helpless and cause starvation.
2 y

12. For the act of & your kind consideration, I shall eve:
pray Sire.

13. Thanking you, _ Yours faithfully,
TO I.
: Dated : 10th July 86 ( CHANDRIKA PRASAD)
o/ y CivdWasherman
: - : illage-Deputy Ganj,
LSEFCknygbxbﬁ¢;%JA | PO Utratia; Distt.lucknow

g

..\

S A N
R
.
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Copy to =

1. The Headquarters ( & Bench)
Central Command ( AC Branch)
Lucknow - for information and necessary
action , deem , in the case
please. '

2. 41 Inf. Bde
C/o. 56 AP0 - uwith request to consider
on the submission please.

3. 3rd Bn. the Jat Regt.
C/o. 56 AP0 - for Information please.
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